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i '“%’hetl;cr Reporters of local papers may be allowed to see the Judgement ? ‘7[
2. 'Fo bé referred to the Reporter or not ? v

3. Whether their Lordships wish to see the fair copy of the Judgement ? [

4. Whether it needs to be circulated to other Benches of the Tribunal ? DZ
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S ? The grievance of the applicant in this case
' is three fold. Firstly the 4th Pay Commissgpion had
' recommended revised pay scale of Rs.3000-5000/~ for the

LR,

earlier pre-revised pay scale of Rs,1300-1700/~- of the

fermnie "'IE‘*"‘ -

;applicant as also of certain Directors Grade II. But
‘while a higher pay scale of RS.3700=5000/- was decided F
Eﬁ%;'Directors Grade II by Government, The applicant 's
' post namely Industrial Designer in the same pre=-revised
| pay scale of Rs.1300-1700/- was converted into lower
' revised pay scale of Rs.3000-5000/- instead of the higher
Re | ' pay scale of Rs.3700-5000/-. Secondly, the applicant has
:been stagnating on the same post in the same pay scale
| ' for 15 years, whereas the Government policy is that
& vemployees should be entitled to reasonable promotion
prospects in their sdrvice career. Thirdly, for a certain
period, the applicant had been asked to work on the post
. of Director (Industrial Designer) which is now in the
pay scale of Rs.3700-5000/- as a temporary arrangement
_ | but he was not paid'ih the pay scale of the post of
,“  Director, although he had officiated for 3 % years én
| " the post of Director. According to the applicant, he had
‘worked continuously in the post of Director from 1.9.81

%o 3.4.85 apart from other short spells, in addition to
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his duties as Industrial Designer. There is no specific
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confirmation or denial by the respondent regarding > (sl
a?erment made by the applicant in this application. %

2; ' We have no reason to disbelieve the applicant's
statement that he had been asked to look after entire
duties of the post of Director during this period when
the post was admittedly vacant. The applicant will be
entitled to additional remuneration for carrying out the
additional duties. He should be therefore remunerated

in accordance with the relevant rules for the workdone by
him in the higher post of Director in addition to

duties of the post of Industrial Designer in which he

was paid during this period.

3. i Regarding his other prayer for removing the
stagnation for incumbents of the post of Industrial
Designer or for upgrading the pay scale,we are of the

view that the applicant should have agitated before the

4th Pay Commission which was specifically constituted

to look into pay scales and related matters. It was
open:to the applicant to represent even subsequently

if téere was any anomaly arising from implementation of
the:ﬁth FPay Commission recommendation to the Anomalies
Committee appointed by Government. The abplican??iince
retiéed from the service éfter earning one promotion in his
entire service,according to him. We do not think that we
should interfere into this matter at this late stage. The
applicant, therefore partly succeedswith a direction as
above;as regards his prayer for compensation for additional
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duties peeformed. The application is disposedzngwit no

order 'as to costs. ‘ )
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